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THE MINISTER OF STATE OFTHE
MINISTRY OF HEALTH AND FAMILY
WELFARE CSHRI DALIT EZHIL-MALAI):
(a) Yes, Sir.

(b) An illegal abortion is one, which is
conducted at a place not approved by the
Government or by an unqualified doctor, or at
a belated stage of pregnancy. With a view to
making abortion safe in certain prescribed
circumstances, as also preventing illegal
abortion, the Medical Termination Pregnancy
(MTP) Act was enacted in 1971.
Subsequently, a number of authorised
facilities for conducting MTPs increased from
1087 in 1976 to 8511 in 1994-95. The
reported number of MTP cases increased from
3,81,111 during the years 1972 to 1976 to
6,25,931 during 1994-95. Actually, the
number of illegal abortions estimated to be
taking place every year is much higher. Some
of the illegal abortions are conducted by
qualified persons, but are not reported for
various reasons. Social prejudices and the
stigma, still attached to abortion make it
difficult for many women to go in for MTP
Operations in Public Hospitals.

Under the Reproductive and Child Health
Programme launched in October, 1997, the
Government has the objective of (i)
Intensifying the Information, Education and
Communication (IEC) Campaign in favour of
legal abortions; (ii) upgrading and expanding
facilities for safe Medical Termination of
Pregnancies; (iii) Strengthening the MTP
Centres. MTP equipment are being provided
to all District Hospitals, CHCs and PHCs
which have the required level of facilities; (iv)
Training to Doctors under the MTP
procedure; (v) providing a wide range of
maternal health services including MTP, the
support of the NGO sector is being enlised.

Orders to M/s HLL for condoms

1876. SHRI E. BALANANDAN:
SHRI S. RAMACHANDRAN
PILLAIL

Will the Minister of HEALTH AND
FAMILY be pleased to state:

(a) the reasons for which Government
reduced its orders placed in M/s Hindus-
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tan Latex Ltd. for condoms, Copper-T and
oral contraceptive pills during 1997-98;

(b) reasons for people being forced to
purchase those from private companies with
much more prices; and

(c) how can Government control popu-
lation growth if this continues?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DALIT EZHIL-MALAI):
(a) The Purchase Preference Policy for
Central PSUs was not in force when the
orders for most of the annual requirements for
Contraceptives were placed for 1997-98.
Hence, orders were placed on firms including
M/s Hindustan Latex Ltd. for supply of
Contraceptives during 1997-98 in the ratio of
their capabilities giving M/s Hindustan Latex
Ltd. some weightage.

(b) The price at which Contraceptives
were procured was the same for private and
Public sectors.

(c) Adequate quantity of Contraceptives
was made available for use during 1997-98,
through Free Supply and Social Marketing
Schemes.
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